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for Hr.J.D.Ajmera 
Applicant present in :erson. Nr. P.N. Ajmera/learned 

counsel for the resondent resent and heard. The petitioner was 

asked what error or ommiss ion manifest on the face of the record 

has been urged 	the ground for seeking the relief of the review. 

The etitioners main contention is in the ocra 21 of his aooli- 

cation that on the recommendation of the one man comjsjoi 	e 

reoort the rules or guide-lines were amended nd accordingly 

he was due for promotion. As the judgment has stated that the 

D.P.C. has considered his case and not found'fjt for arornotjon, 

no evidence ragarding any change of rules havng been affectad 

was :?rOdUCed.CCOrdingly even if such recommendation had been 

made the recommendation of he D.P.C. and the decision consequent 

thereto cannot be regarded as regulating the oroceedings of the 
MJAL tt 

o.mnitte orj defective. 

The petiioner states that subsequently by orders dated 

20-11-1936 and 17-6-1987 adverse remarks in the Annual Confidentj] 

Re7ort from 1-4-1986 to 27-10-1986 and October1  1986 to March,1987 

have been communicated to him. These remarks would raise a fresh 

cause of action if any and cannot be urcred for grant of review 

of a case filed Drior to the communication of these remarks. 

in the result we do not find any mistake or ommisjon 

manifest on the face of the record or any other circustances 

jusifying review of the judgment in the ca.e. The aplicatjon 

therefore is rejected. 

( P.H. TRIVEDI ) 
VICE Cf-1AIRMAN 

P.MfJo4 
Jut) ic LA'LER 
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Before the HDn'hl•e Central Administrative Tribunal, 
/ 	 A1Tnedaoad Bench, Ahnadabad. 

Central 4dmlnjaUatlye TrIbiaj 
'-Ilfiledabad Bench 	

Case No: OA/162/37 
1nw J 
Date. Petitioner 

V/s. 

Jnion of India S-c another 	 ... Responddnts. 

The petitioner most resocotfully prays for the review 

of the decision announced on 15-19-137 in the matter of 

promotion because of the following reans. 

1. 	The DPC of 1J36 promoted 1) FOsT) to the post Df 

TOs. These 19 posts were created by one man ornrnission 

.3ri K. Shanker Nair ins) in 1981-. This one Man Commission 

c ntd the VeCflC s for the all security organisions 

like Lnt l 1 erc Atreai. R Sc A,l, ARC etc. keeping in view 

- he groiing dissatisfaction in the matter of promotions and 

Acute stagnation cases in various Security Departnents. 

The Commission recommended selection grades and promotion 

tDt)se eployees who are in the same rank for 12 years 

-or eLth so many other reliefs. I am in the same rank 

fDr over 17 years and yet Deptt. 	rushed to promote 

Juniors as before against the recommendations of the one 

.:idn commission. Before DPC of 136 our Deptt. had only 33 

ests of ATO. These large nunhr of posts (1)) were created 

eith some specific purpose alongwith the recmmeniations 

4- fill thse oosts. Intellegance Bureau and other Depts. 

keys nt s) :±sr filled these posts and are still looking 

::Dr the suibable candidates as per the guidelines of the 

)riC-rflafl Commission. I shall request your goodselves to go 

through One--nan Commissions recommeniations before arriving 

st final fecision. 
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Te Department has produced extracts regarUn, 

examination, and special relaxation from UPSC & other Deptts. 

of Personal & Administrative reforms for normal annual vacan-

cies. These do riot apply in the case of One-man commission 

vacancies. 

I und- rstanB. that Tribunal are working on the principal ( 

of natural justice. Injustice which has been done with me 

has no par allel in the history of Central Govt Services, my 

juniors who are junior to rae in every thinr age, qualifications, 

exoerience, have been oromoted as class-I and Sr. Class-I 

officers ahile I am stagnating in Class III post since 1)31. 

Bven in the private companies such treatment is unheard of. 

I always made grade in other selections, I was selected for 

commission in the Indian Navy twice (1) on 12-12-63 I was 

selected for permanent commission in the Indian Naval Volunteer 

Reserve on All India Selection and again in Feb 1)64 I was 

selected for regular commission in the Indian Navy by 11 533 

- Batch No. A32N/6702 Chest No. 15, but this to my 

su.rrise that I cu1J not make a grade for a class-Il post 

for oromotion even after serving for 25 years in this Deptt., 

with boarder service1  high qualification and Police :ledal etc. 

There is something wrong with the grade making policy of the 

De ptt. 

I am from the IS and lB rules are applicable in my 

case. I was promoted from ACIO-Il (T) to FO (T) as oar the IS 

Rules. I was sent to 13 for passine Promotion course (Advance  

Maintenance Course). y At that time I opted for 13 Rules, for 

prorn)tion. My repre sentation reg arding my nomin ation to A.iC-6 

and option for further Promotions has been sent to the Dentt. 

I have not at all been considered by the DPOs of 1)32, 

1)33, 1)34 and 1985. My juniors were Promoted and were consi-

dared on all these occassions. 
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5. 	DPCs have not been convened at regular intervales nor 

an outside member was ever included. 

Followinr discrioencies may kindly he corrected in the 

Ju5qm.nt of 15/lO/B7. 

Page-l; line-S. 	I was promoted from AdO-h (T) to FO (T) LVV  

/and not in 1372. 

Page - 1: line 14- I was superceded first in 1)74/75 and lind 

time in 1979. I was considered for promotion only three times 

durin: the Lst 13 years. OPOs of 1932. 1933. 1384 and 1985 did 

not consi 8cr me at all. Although several candi Jates were 

promoted on each occassion. 

e-1;1jne 13: 	ACR of 1371-72 was com-nunicabed to me in 

1)75 after a DPC of 1375 singled me out for the remarks. 1y 

junior Shri V. 3. Chauhan' s adverse remarks of 1971-72 were 

exounged in .1375 and he was promoted in 1)75 against the 

1imitaion Act. I also can he promoted in similar manner. 

	

je-2;linc1 	If Shri Kenodkar had opted for IS Rules 

earlier then why he was not prooted by the earlier DPC'? 

	

ge-2;lince6 	No adverse entry hs ever been comaunicateá 

except the so called ACR 1371-72. 

In verification, where of I Krishna Chandra Sharina Son 

a Panchandra Sharma age 48 years service in Cinet Secretar-

iat, Government of India at present Special Bureau, 47, 

Vijeyna.ar, Bhuj do hereby verify that the contents from nage 

1 to 3 are true to my personal knowledqe and hlicf that I have 

not supnressed any material facts. 	4 
Place; Bhuj (Kutch) 	 Sicinatuna of Aeplicant 

Date 3-11-1337, 

To 
The Regi strar, 
Central c8ministrative Tribunal, 
Abmedabad Branch (GUJAP.AT). 



O.A.1162J83 

Coram L Hon'ble Mr P H Trjvedj .. Vice Chairman 

Hon 1ble Mr P M Joshi 	. Judicial Member 

1215J19&1 

Heard learned advocate Mr D L Vaidya for the 

applicant. So far as the relief sought in para 28 

of the application is concerned, the ceuse regarding 

denial of promotion in 1975 and(83 are clearly time 

barred. Issue notice on the respondent regarding 

application and the relief in sub para 3 of para 28 

regarding denial of promotion in October, 1986. 

Pending admission. Notice returnable within 45 days 

from the date of this order. The case is adjourned 

to 29th June, 1987 for admission, 

P H Trjvedj 
Vice Chairman 

(P 
JudI 


